3

12:17 hre.
RE: MOTTONS FOR ADJOURNMENT
(Qurmizs anp ProCEDURE)

Mr. Speaker: | have received notices
of several adjourrment motions. The
first one is by Shri Nath Pai about
“failure of the Government, Home or
Defence, to prevent the illegal land-
ing of a foreign aircraft at Murud in
Ratnagiri”. I see from the agenda
that a statement iy going to be made
today. I will hold it ower till that
statement is made.

Then, there are other adjournment
motions saying “immediate need to
discuss the failure of the Government
to bring down the prices”. There are
some cobhers also saying: “scarcity of
food”, “failure of the Government to
give an ultimatum” etc, Information
has been given to some of the hon.
Memberg as to why they have not
been allowed. But I will keep them
here and just see first the fate of the
No-confidence Motion and then decide
whether any of these.can be admitted
in spite of that, because {if that
motion ls admitted that will provide
opportunity for all kinds of fallures
to be discussed. Therefore, let wus
see if that is mdmitted and in what
form it is admitted. Then we can
take up these motions,
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Shri H. N. Mukerjee (Calcutta Cen-
tral): Could I make a submission? My
submission is that—of course, you are
entitled 1o wait and find out the fate
of the no-confidence motion—there
are certain matters which are quite
irrespective of the kind of thing which
ig likely to be said in regard to the
no-confldence motion, matters which
relate to the day to day performance
of duties, and in regard to them the
Government appcars to have failed
rather seriously and having met after
a very long recess many things have
accumulated, for instance, the appli-
cation of the Defence of Indig Rules
for detentiogp in Kerala. There arve
many such things and so my submis-
sion would be that you should keep
them pending so that if you think it
necessary we might bring them up
later.



1§ Re:

Shrli §. M. Banerjee (Kanpur): 1
would only submit that I gave a call-
ing attention notice regarding the
serious situation that has arisen as a
result of a recent decision of an elec-
tion tribunal in Uttar Pradesh. My
only submission is that the Law Minis-
ter should make a statement because
the confidence of the people in the
democracy has been shaken not only
in Uttar Pradesh but in the whnle
country.

Shri Nambiar (Tiruchirapalli): We
have tabled an adjournment motion
regarding the mass arrest of 411 work-
ers in Andamap Islands. Apart from
the promulgation of section 144, sev-
eral arrests under the Defence of
India Rules have been made.

Mr, Speaker: I might make it clear
that I said that 1 Rave to see in what
form, if at all, that motion of no-con-
fidenve is adwitted. That has to be
seen. After that, I will see if it is
proper to take up any of thes: ad-
journment motions or other motions. I
am told that there are some matters
that are independent of them. Then,
certainly, I will allow opportunities to
Members to raise them, if they are
independent. But the members must
note that if there is an opportunily to
raise a discussion and they do not uti-
lize it, they would not be entitled to
raise it again, If this motion of no-
confidence iz admitted in generai
terms, members are afforded an oppor-
tunity and they can discuss every-
thing under that; every failure can
be discusseg in that motion. If after
that discussion a reply is not received
in proper form or it has not attended
to all the objections that are here
taken, certainly I can again consider
if something else also should be allow-
ed. Now Shri Chatterjee.

Shri A, K, Gopalan: (Kasergod):
Sir, may | make a submimsion?

Mr. Bpeaker: I have called Shri
Chatterjee.
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Shri N. C. Chatterjee (Burdwan):

Mr. Speaker, Sir, under rule 188,
“after questions and before the list of
business for the day is entered upon™
is taken up, we have got to ask for

leave to move the motion for no-con=
fidence in the Council of Ministers.

~ Sir, we have tabled a number of

motions but you will find that we have
submitted that this  no-confidence
molion dated. ...

Mr, Speaker: May I submit onc
thing at this stage? Under Direction
No. 2, the order in which a motion of
no-confidence has to be taken, it
comes snuch later. Therefore, 1 will
give him that opporiunity when I
come to that. Now, what does Shri
Bagri want to say?
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Now, papers to be laig on the Table
Shri N. C. Chatterjee: Sir, my ‘No-

confidence’ Motion . . .

Mr. Speaker: This is not considered
to be regular busine:s. 1 will come
to that. I have told Shri Chatterjee.

1225 hrs.
PAPERS LAID ON THE TABLE

REPORT ON WORKING OF DEposiT INSUR-
ANCE ScHEME; NOTIFICATION UNDER
PusLic DesT (ANNUTTY CERTIFICATES)
AmeNDMENT RuLes; anp Fivance
Accounts oF CENTRAL GOVERNMENT

‘The Minister of Planning (Shri B,
R. Bhagat): Sir, on behalf of Shri T.
T. Krishnamachari, I beg:

(1) to re-lay on the Table a
copy of Report on the working of
the Deposit Insurance Corporation
for the year ended 31st December,
1963 along with the Annual Ac-
counts and the Audit Report
thereon, under sub-section (2) of
seclion 32 of the Deposit Insur-
unce Corporation  Act, 1981.
[Placeq in Library, See No. LT-
2758/64).

(2) to lay on the Table a copy
each of the following papers:—

(i) The Public Debt (Annuity
Certificates) Amendment
Rules, 1864 published in Noti-
fication No. G.S.R. 980 dated
the 11th July, 1964, under
sub-section (3) of section 28
of Public Debt Act 1M4.
[Placed in Library, See No.
LT-2058/84].
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(ii) Finance Accounts of the Cen-
tral Government for the year
1982-83. [Placed in Library,
See No. LT-2057/64].

ReposT OF REGISTRAR OF
NeEwspaPErs

The Minister of Informatien and
Broadcasting (Shrimatl Indirs Gandhi):
Sir, 1 beg to lay on the Table a copy
of Annual Report of the Registrar of
Newspapers for India, 1864 (Part 1),
[Placed in Library, See No. LT-2058/
64).

NomricaTioNn unbkr Navy
RxcuLATIONS

(Pension)

The Minister of Defence Production
in the Ministry of Defence (Shri A. M.
Thomas): Sir, on behalf of Shri Y. D.
Chavan, 1 beg to re-lay on the Table
a copy of the Navy (Pension) Regu-
lations, 1984, published in Notifica-
tion No. SRO. 74 dated the Tth
Mavrch, 1964, under section 185 of the
Navy Act, 1857, [Placad in Likrury,
See No. LT-2606/84].

NOTIFICATIONS UNDER MINES aND Mink-
RrALS  (REGuULATION aAND DeveLop-
MENT) AcT

The Minister of Bteel and Mines
(Shri N. Sanjiva Reddy): I beg to re-
lay on the Table a copy each of the
following Notifications under sub-sec-
tion 28 of the Mines and Minerals
(Regulation and Development) Act,
1957: —

(i) The Minerals
and Development (First
Amendment) Rules, 1964,
published in Notification No.
G.S.R. 444, dated the Il4th
March, 1964. ‘Plured in Li-
brary, Sce No. LT-2877/841.

Conservation

(ii) $.0. No. 841, dated the 14th
March, 1864, (Plced in Tr-
brary, See No. LT-2822/G4].

(iii) G.8.R. No. T30 dated the #lh
May, 1984, containing Torri-
gendum to Notification No.



